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(F) W74 % ITNRT 4.2 H G (jii) F 1A AeAfried €@ sfq e o S, -

“(iv) AT TE e AT STierser Sas QAeTed AT fhrgl o7 HIO | Jad § gl & af 99 AT
IqT T ST TATHAT F TATALOT TSWNT 6, ST FHAM: AT AT T TSTeAT & AT I Taer
FISATSAT % ATHEF g, T, a9 X TG TRAAT HATAT Hl IFd SATGAAT 6 ISl
RaeaTa yearat 9= feoaforT Suesy Fre ofiT It frRTier s i e g™,
(@) T4 % ITIRT 4.2 F G (iv) & 7997 @< (vi), G (v), 3T @< (vi) & FT § &A1 Tha @I il HALT:
G (v), G (vi) 3T < (vii) F T H T80 mar Sre |
@M &RT 8 F ITHRT (V) H -
(i) e Harg At 7 qrferant HATel % AT o aTer Hremere S & "efed €T 1 ¥ 3uEe (i) § 6
(3M) = e=Tq MwTRea siqemaa frar ST, srriq;--
"g. T qTfersT & & 7 IUATL & TAST & oy Hemere-1 § A IU= 34 HT AT, gt

Wt giewT efig @ & g f i dafeus we Sudsy A5t § a8l defdd J&T Sig yeee
TTERRT T RRTRElT ofiR Fesi a3 & AqHIed & STdi9 gd gU had qqareq grtefaat
T qrferet STFEERTRET gRT foar stroem | SfRmior gfmar & e fasp e § &re g 37 7 g
TT HM Y e feRaT ST

(ii) e % HeRs & gataq g 3 # fMwforied g sa-eariua foham ST, serid--
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th April, 2016

S.0. 1497(E).—The following draft of the notification which the Central Government proposes to issue, in
exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986,
further to amend the Coastal Regulation Zone Notification, 2011 (hereinafter referred to as the said notification) of the
Government of India, in the erstwhile, Ministry of Environment and Forests, dated the 601 anuary, 2011 published in
the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (ii), vide S.0.19 (E), dated the 60y anuary, 2011, for
the information of the public likely to be affected thereby and notice is hereby given that the said notification will be
taken into consideration by the Central Government on or after the expiry of sixty days from the date of publication of
the said notification in the Official Gazette;

Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may do so in writing within the period so specified through post to the Secretary, Ministry of Environment,
Forests and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110 003 or electronically at
email address: bnsinha@ gov.in.

Draft Notification
In the Coastal Zone Regulation Notification, 2011,-
(a)  in paragraph 4, in sub-paragraph 4.2, after clause (iii), the following clause shall be inserted, namely:-

“@{v) In case the CZMAs are not in operation due to their reconstitution or any other reasons, then it shall be
the responsibility of the Department of Environment in the State Government or Union Territory Administrations,
who are the custodian of the Coastal Zone Management Plans of respective States or Union Territories to provide
comments and recommend the proposals in terms of the provisions of the said notification to the Ministry of
Environment, Forest and Climate Change.”;

(b) in paragraph 4, in sub-paragraph 4.2, after clause (iv), the clauses numbered as (vi), (v) and (vi) shall be
renumbered as (v), (vi) and (vii) respectively.

(c)  in paragraph 8, in sub-paragraph (V),

1) in clause 1 relating to CRZ areas falling within municipal limits of the Greater Mumbai, in sub-clause (i),
after item (B), following shall be inserted, namely:-

“C. The construction of sewage treatment plants in CRZ-I for the purpose of treating sewage from the
municipal area shall be taken only by the municipal authorities in exceptional circumstances, where no
alternate site is available to set up such facilities, subject to recommendations of the concerned CZMA
and approval by the Central Government. Three times the number of mangroves destroyed or cut during
construction process shall be replanted”;

(ii) in clause 3 relating to CRZ of Goa, after item (iii), the following shall be inserted, namely:-
“(iiia) Such structures shall not be removed and dismantled during the month of June to August:

Provided that the facilities provided in these structures shall remain non-operational during the month of
June to August.”;

(d)  in Annexure-II relating to the list of petroleum and chemical products permitted for storage in CRZ expect CRZ-1
(A), after item (xv), the following item shall be inserted, namely:-

“(xvi) Acetic Acid;
(xvii) Mono Ethylene Glycol”.

[F. No. 19-27/2015-IA.11T]
BISHWANATH SINHA, Jt. Secy.
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Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, sub-section (ii),
vide number S.0.19 (E) dated the 6™ J anuary, 2011 and subsequently amended as follows:-

1. S.0. 2557 (E), dated the 2ond August, 2013;

S.0. 1244 (E), dated the 30" April, 2014;

S.0. 3085 (E), dated the 28" November, 2014;
S.0. 383 (E), dated the 4t February, 2015;

S.0. 556 (E), dated the 174 February, 2015;

S.0. 938 (E), dated the 31* March, 2015;

S. 0. 1599 (E), dated the 16™ June, 2015;

S. 0. 3552 (E), dated the 30™ December, 2015: and
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S. 0. 1212 (E), dated the 22" March, 2016
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